
 

IN    THE    HIGH   COURT    OF   MADHYA   PRADESHIN    THE    HIGH   COURT    OF   MADHYA   PRADESH
AT JABALPURAT JABALPUR

BEFOREBEFORE
HON'BLE SHRI JUSTICE SURESH KUMAR KAIT,HON'BLE SHRI JUSTICE SURESH KUMAR KAIT,

CHIEF JUSTICECHIEF JUSTICE
&&

HON'BLE SHRI JUSTICE VIVEK JAINHON'BLE SHRI JUSTICE VIVEK JAIN

ON THE 13ON THE 13thth OF MAY, 2025 OF MAY, 2025

WRIT PETITION No. 13724 of 2025WRIT PETITION No. 13724 of 2025

BISEN RICE UPYOGBISEN RICE UPYOG
Versus

M.P. STATE CIVIL SUPPLIES CORPORAYION LTD. AND OTHERSM.P. STATE CIVIL SUPPLIES CORPORAYION LTD. AND OTHERS

Appearance:Appearance:

Shri Utkarsh Agrawal - Advocate for the Petitioner through V.C.

Shri Ritwik Parashar - Government Advocate for the

Respondent/State.

Shri Vivek Ranjan Pandey - Advocate for the Respondents No.2.

ORDERORDER

PerPer: Hon'ble Shri Justice Suresh Kumar Kait, Chief JusticeHon'ble Shri Justice Suresh Kumar Kait, Chief Justice

The instant petition has been filed seeking the following reliefs:-

"(i) The Hon’ble High Court may kindly be

pleased to issue an appropriate writ, order or direction

to call for the entire record from the respondents with

regard to present case for its perusal.

(ii) The Hon'ble High Court may kindly be

pleased to issue writ in the nature of mandamus

directing respondents to execute agreement of Custom
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(SURESH KUMAR KAIT)(SURESH KUMAR KAIT)
CHIEF JUSTICECHIEF JUSTICE

(VIVEK JAIN)(VIVEK JAIN)
JUDGEJUDGE

Milling with petitioner for the season 2024-2025 and for

all future seasons in the interest of justice.

(iii) Any other writ, order or direction as deem fit

and proper in favor of the petitioner together with cost

may also kindly be issued against the respondents in the

interest of justice."

2. Learned counsel appearing on behalf of the petitioner submits that

he has filed an application dated 05.02.2025 to the District Manager

however, that would be decided by the Respondent No.1.

3. Accordingly, the present petition is disposed offdisposed off by giving liberty to

the petitioner to make representation to the Respondent No.1 within two

weeks as prayed for.

4. On receipt of the application from the petitioner, the respondent

No.1 is directed to decide the same within two weeks and the decision so

taken shall be communicated to the petitioner within two days thereafter.

5. Needless to state that if the petitioner is still aggrieved by the

decision so taken, he may challenge the same before the appropriate forum.

veni
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